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In the Central Admlnletretive Tribunal
Prlncipal Bench, Neu Delhl

«

'Regng'Nos,t' o | ff.A} :  Date: 16:11.1990.
| 1. 0A-1173/88 o - |
Shri T,S Bhatia - = ... ~ Applicent
: Veraus o
Unioh of Indiaﬂthrough | eees . Respondents

Secy.s Miny, of External
Affairs & Another

‘2. OA-1785/90

| Shri fls. Bhatia ' ".r.; ARpplicant
-VQrsus
Union of Indla through  eees Reepondente
Secy., Miny, of External -
Af fairs, - , . :
" For the Applicant . I ...J Shri R K. Kamal, Advocata
For the Respondents o ...; Shrl M.L. Uerma. Advocate

CORAM:Hon'ble Mr, P.K. Kartha, Vice-Chairman (Judl,) :
Hon'ble Mr, D.K. Chakravorty. Administrat1ve Nember.«

1. Whether Reporters of lotal pepers may be alloued to
see the Judgement?

2. To be referred to the Reporter or no'l:?‘\k"é »f‘ R '4'
(Judgement of the Bench dellvered by Hon'ble
Mr. Pe K. Kartha, Vice—Charrman) '
As common questions have besn raised in these tuo

applications filed by the epplicant,uho is uorking 8s a

Section fozcer in the Hlnistry of External Affaire, lt f"

is proposed to deal with them in a common Judgement.

2. The prayer contalned in OA-1173/88 is that the
respondents be directed to treat the applicant as belonging

to the permanent strength of the Hlnletry of External

Affairs u,e.f. 1.5.1976. He has also prayed for quaehlng

the impugned order dated,15.6.1988;'uhereby the respondents
have sought to‘relleve him_fromfthe.ﬂinlstry of External
Affaire on 30,6,1988, -
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5. DA-1173/88 vas filed in the Tribunal on 20,6.1988,

- 2 -

On tne same day, the Tribunal passed an ad-interim order

to the effect that status quo as regards the continuance

of the applicant as Section foicer in the ministry of

External Affairs be maintained, The interi m order was made
absolute on 4,7, 1988

4. The relief sought in 0A-1785/90 is that the respondents

be directed to include the name of the applicant in the
ligibility list for con91deretion for promotion to the post

of Under Secretary in the Ministry of External Affairs,

5. 0A-1785/90 was filed in the Tribunal on 29.8,1990.

On 4, 9'1990, the Tribunal passed an ad-interim order to the
effect that in case any B.P.C, for promotion to the post of
Under Secretary is going to be held, the su1tab111ty of the

applicant For the post of Under Secretary, should also be

considered provisionaliy subject to the outcome of the

~ present application,

6e The faots of the case in brief arse as Follous. " The
applicant initially joined the Ministry of Finance (Deptt
of Expenditurse) as a Lover Division Cleﬂ( in February, 1960,

He was promoted as Assistant as a, result of the competitive

‘examination held by the U,P.S»C, in 1973. Hs continued to

uwork as Assistant in the Ministry. of Finance (Department of

. Expenditure) upto 1976,

7o Consequent upon the introduction of the scheme of

' Integrated Financial'Advisers', the Ministry of Finance

(Department of Expenditure) transferred one temporary post

of Joint Secretary and 26 permanent posts of various cetegories,
including six posts of Assicstants, to the Ministry of Ex ternal
Affaire w.e.f. 1.6,1976, It uas simultaneously decided to
abolish one tenporary_poet‘of Director, one permanent’poet of

Stenographer and one permanent post of Peon in the Department
) S { :
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stry of Finence {Depart

-lé of

Eipondituru)‘toadld an effice order Whereby the services of

.127 ii;bnr; of uipﬁ};:iﬁglﬁdithéhit of tho_nppllcnﬁt.féqpq:

pl;éid at thl.dit90011 of the Ministry of External APfairs

we.fe 1.6.1976 (vide -Annaxure A-2 in OA-1173/88, pags 11 of

the papar-beok), )
9. ‘On 21.6.1976, the Ministry of External Affairs issued

an Office Memorandum with refsrencs to the lastter of tha
' Hiniatry‘of Finance dated 2.6.1976 mentioned abov-,~uh!roby

thay convoy-d'tho sanction of thi_Pg.aidcnt %o the ircluslon
of 27 posts In ihq sanctioned .troﬁgth qf’that Ministry, Ths
0. ", fbfthor ofattd that the brficora and ote’f shown sjainst
;ach of the roapoctigo poétp 5n their trqnafgﬁ from thé

Ministry of Finance on 1.6.1976 on introduciion of thy

; "Xntogutod Finance Bch.‘--of _'uil;gd on deputation to tho

Ministry of Extsrnal Affairs until further orders end na
depstation allouance Ls sdmissible®, (Vide Annexuro AeS

in DA-1173/88, pages 12-13 of the pnplr;bopk), Thse niao

of the applicant, who uas uoriinq&i ép_ibhiitant, tiguras

-dn- the-1ist of staff so deputed to the Miniatry of Extem al
T‘Aff.ir. u...fo 106;19760 . . _' .
10, On 8,2,1978, the Ministry of Finance (Deptt. of ™

“Expenditura) issued an foico—nanofahdui'ihlating to the

transfer on.a-painanint basis of staff pursuant to the

*Integrated Financial deioet@!schamg. . As the aéid O?fiés

Memorandum 1s tho sheet-anchor of the casa of the applicﬁnt.

it is reproduced ag underi- . i
-*The undersigned is directed to refer to para,
5 of this Ministry O.M, No,10(29)-E(Coord)/73 dated
the 6th QOctober, 1975, on the above subject, &nd to
say that in accordance with the provisions of tha
Intagratad Financigl Advisers Scheme, as approvad
by Cabinat, members of the decentralised ccdres of

G
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e fVariou;?ﬁfédés of -C
E >_Central,Sacretapiat

éhffal(5é6§é€%5£éi Sérﬁicq?'
Claticalfﬁetvics/gentran

.~ Secretariat Stencgra
4. ferred on loan basis
fi. the cadres of -the 'var
- Ministriss/Department

.- Rsasur®, - Ths guastio
Finance Cadre for. suc
as’

< but. such g Cadra®

pPhers' Service uera trams. -
from the Finance Cadre to
ious administrative .

& a8 a purely temporary : o
n of formation of @ éeparate
h staff has been considered
not been found practicable,

' Recordingly, it has been dacided in consultation

P &3#4}*bfﬁuiﬁhxth@?Oeﬁartment

ent of Personriel and Adminimirative
_Reforms that the members of .the decentralised ’

iry nTmet DT ,a;cadrsnuofuvaribugfﬁiéd@é'bf{ﬁahtral'Secretariat-‘/
- ¢ Servics/Central Secrstariat Clerical Servicef

. Central Secretariat

: ~Departments/Ministries shou

- of . the respective Departmen

~2¢ :Since ‘the transfar . of
Finance Cadre .to the cgdres
“strims/Departments is being
qinterestgmthe-saniofity‘etc
o staffowill be regulated -in

- Central Secretariat Service
Traneferred Dfficers) Regul

Stenographers’
presently borns on the Cadre of the Ministry of
s wwrinaﬁcoggpdiuofkihé”onfﬁpmpp:agy'léan basis in.

.* the" Integrated :F Inance Divisions of

ﬂsﬁﬁactfﬁrg@;the?1§tyfgbruétygj3978yg e

: SBI‘VLCQ. s

‘ the varfious
id. be treated a8 having

;h@an:transferfédﬂbﬁ'b?bgrmgﬁant basis to,tha_cadres.fL

ta/ﬂinist;lea, wilth

thess psrsons fron the
of  the various Minji.
“effected in pubLic .

. of the transferred
accordance with the
(Seniority of =
ations, 1963, as

i, -amended from time £o time, and will not be
}.1@Fﬁectadfadvét331y5;h,éhy uaxgﬂ;;i'i'b'“~ o

7 (yads anexure A4 in 0117568, page
.14 .0F the paper-book), . - 70

égv,jrﬁg-§6hf;hg£p@{¢f'eag”gbgigagﬁi;xsggagf:his_;ien_qa;,;

-
; NS

_transferred permsnently from the Ministry of Financie to the . . |
“Ministey of:External Affairs along uith his permannt post’

_There Uas no permanent post

ié?£‘$£r_hiﬁ

i ) hu(,,agi.f' ,l 1 .“6.19?'60* , :
» ‘sgainst which he could/retained: |

‘-ﬁi b T

_in the Ministry of Financ

. or.be shoun ‘ss. having & 1ien in that Ministry af ter 1.6,76; -
Q;ln2.§a€fAs agalnst- the abovey:tha raspondents have contended

.+ ~that theapplicant was appointad in ‘the Ministry of External =

| .APfeire.purely on deputation basts ue.f. 1,6,1976 wtil

Jrf@;;gﬁunihaaaorderSiVthat*heﬁﬂés?cénti“Uéd;t° b’fttéétad,on

!

. nie .+ depitation basis;-that no-esparate post was created for him
.\4.;.:—“.-}. e |: } ' .. . . . : ’ '

w”v¢weand:othsrs,uho~uare‘Eahsﬁﬁohmdépueﬁtia""Fidmfthe»mimiStry'ofﬁ

......

;fgchyV,:gﬁ*ah~'3.;f;-f}'a*
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e "The undersigned is directed to refer to the
Ministry of External Affairs!:i0,M No, Q/BF1/561/11/
_T6=PF, .dated the:25th June;.1986 regarding retention
-‘of .the.services of - -Shri.. T.S.thatia, Section Officer,
.of tha. Ministry of -Finance: :Cadre and to convey .the
%conCUrrencs of ‘this Oepartmefit:to the retention of
" "services of Shri Bhatia by the Ninistry of External
«i» Affairs for.a.further:period off one year with effect
'0qfrom 1,7.86-t0 30,6.87 on:laan basis, It may, -
w;heuever, be:noted: thatsit -wikl-be the last sxtension -
. granted to: him ;and : someone»may’be trained to take
over from him.at the gnd.of: his prasent period of
‘ aputation. :

R (Vide Annexura’B-III to the counter-affidavit
T ) ﬁA-1785/90, P43 of the paper-book).

aieen s My - The.0.M, dated 9th Juna, 1987, reads as follous.-

x"’"Tha undersxgned is directed to refer to the-
sw cwii oo 2.0 .o Ministry of External Affairs'..O, M, No,Q/BFA/561/11/
BENS TSR L A 76-PF, dated the 25th May, 87 regarding retention
T, of. the .services of Shr.i T, S.::Bhatia, :Section Officer,
R T UG the Ministry of Finance Cadre and to tonvey the
‘ Sw v es.. ... . cencurrence of -this Department to:thefretention of
g R e eEe T services of Shri Bhatia by the- ﬂinistry of External
. ‘ . Aff airs for .a further pgripd iof° one.; yaar with ef fact
" from 1 7 87 ‘to 30, 6 88 on loan basis. _
SRR (Uide B-I to the Countar-affidavit in
o + nt OA=1785/90,, p.41 of:; the: papar-bock)._

R hoa e
I Py
v R e

o

- 15' .-The;applicant was promoted .88 Ssction foicer in tha
. 'Lﬂinistry~of Extannal ;Affairs:uwie.f4027,2,1982 0on t he basis of
-;fﬁ% . 7 the-limited Depantmental Compatitive: Exan-ination held hy the
xﬁJU.P SeC,: fior -Agsistants.and: Parsnnalkkssistants bslonging to
.-+ to the; Central. Saoretariat Servxce. According to him, he
s . Mas. accommodated | against & permanant post - of: Section OFFiCQr

when Shri H,C, Hathur, Section DFFicer, retired, The -
A~ ¢
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roepondente have stated that coneequent upon hie promotion

as S-ction Offzcerg he vas continued to be on deputation

in the Minletry oF External Affairs against an isolated

"ex.Cadre post of Section DfFicer which uas ourely a-
d deputation post

_ 16o | The respondents heve produced a copy of an Office

‘.of Finance (Department of Expenditure) ~ The said 0.M,
‘ etates that the eppllcant, who uae uorklng as A351stant

1n the Flnance Branch oF the Minletry of External Rffairs,

-ﬁ'DFficer in the Minlstry of Flnance (Deptt loF Expendlture)
. The Nlnlstry of External Affairs uere reouested to relisve
| hlm oF his duties in that Mlnlstry with 1nstructions to

‘ report to the Department of Expsnditure immediately for

‘app01ntment as a Sectlon Ufrzcer (vide Annexure B-II to the

-.1 7 1990 ln Uthh the name oF the epplicant figures at

o 1counter»aff1dav1t, p,d2 of the paper-book in- 0A-1785/90)
vThe reepondente have also produced a copy of the seniority

’llst oF Section UFFlcers Grade of the Finance Cadre as on

’serlel No 83 uith the remerks that he was "on loan basis
to NOtF\“ (vlde Annexure A-1 to the counter-affidavit of
the respondents in 0A-1785/90, pages 39-40 of the paper-book),

17 . The appllcant has conten ed that he was never paid

eny deputatlon allouance or ,pay, during the entire period of

uorking in the M;nlstry of External AFFalrs from 1976 to

" 1988 Accordlng to hlm; thls lndicates the fact of transfer

of his llen on permanent baSlS to the Nlnlstry of External

..fAfFalrso He hae also etated that he throughout acted on

the bellef that he belonged permanently to the Ministry

of External Affalrs efter June, 1976, and that he had been

inu(/

|

00000760'2
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rgiven verbal eseurancee in thie regard he has stated

......

l:that at present, there is no permanent post in the

\

"Ninistry of Finance (Department of Expenditure) against

uhich ‘he 1e ehoun to have e lien efter 1976.

'18 ARs ageinet the above, the respondents have stated
”that the applicant'e lien ie in the cadre of the Hinistry
-J_of Finance in the Central Secretariat Service. As his
fﬁdaputation oeriod vas, to expire on 30 6;1988. the Ministry
’ oF EXternal AFfalre decxded to revert him to his parent
ﬁ??i"department, namely, “the. Ministry of Finance.' The

§&¥resp0nd8nt8 have also contended that the applicant was,

i neither gligible nor confirmed in any post in the Indian

"Fareign Service(B).' According t° them, ‘there is no

T et et
e I A

]

'W§Drov1s1on in the Indian Forelgn seerca Branch L1

FW”(Recruitment. Cadre, 58"10rity a"d Premotion) Rules, 1964
“For absorption of the appllca“t 1“ ‘the Ni"‘StrY of . External
ﬁaffairS. ‘He had also not given any representaticns for
hhls absorption in the Indlaﬂ Fpreign Service (B)
el The applicant has contsnded in DA-1785/90 that
“as he vas promoted as Section DfFicer on 27 2.1982o he -
ecama aligible for consxderation For promotion to the
a'post of Under Secretary."i e.. Grade 1 of the General

" Cadite of the I.F.'5. (3) on 27 2.1990 after completing

i) years “of” serv;ce,'uhich is the m1n1mum service required

Tttt be eligible for con51deration ' He is aggrieved by the

impugned seniority list of eligible Section Officers for

promotion to Grade I cf the I F S.(B) for the year 1090

'c1rculated by the Ministry oF External Affaire on 13,8, 1990,

‘ uherein his name does not figure..

20, Ue have Carefully gone through the reccrds of the

q-

-%T‘Case end have coneidered the r1va1 contentionso

00000800’
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ﬁﬁ{l'; | : o 21, The applicant has relied upon tha same documents ‘
;ﬁ ; ??fln both the: epplicatlons in support o' his contentiona..»?

‘C;It 1satrue that pursuant to the scheme of Integrated

]
' ”Y#Fianclel Advisere, the Minlstry ‘af Financ. transferred

b ws U pren e s oev

: EOARG yrwaand e
i L
‘ ’ A a“i“ﬁﬁff1.6.1976 The serv;ces oF some’ eta?f uere alsoc placed

ertain- posts to the Nlnistry oF External AFFairs v e.F

‘*ﬁat the dlSposal ‘of* the Wlnzetry of External Affalrs.‘ Tbai

ﬁ

bl melEg ey o tim;nietry of Financs: ‘mede certain consequential changes in ;

’““tHElr staf?lng pattorn. After ‘the posts - ‘dlong with the

incumbents uere so transferred from' the- Nlnistry of
E :
,ée.ﬁs"iﬁéFFlnance to the Mlnietry of External AFfairs, the Nlnlstry ‘.

%ﬁx i Grra of External Af-fairs: issued an foice Memorandum on

2h ﬁﬁiﬁ?léﬂ 7.1976 to ‘the effuct tHat' the of ficers ‘and the staff

FaE man CEncerned widd be on: deputatlon to the Mlnlstry of External

Affalrs whtil: Futther orders and that no deputatlon

[y
i

2y 5 «a%lannce.uouldlbe admissible; ,The“intentlon underlying
¢ 7 the arrangemei’t was that the persons concerned -should be
féfghéfeffea'ah permanent basis to the Cadre of the

'aéninietratiue’ﬁinistry‘COnEerned - The Ninlstry of Flnance

|
(Department of Expendlture) had clar1F1ed in their Office .'

3 Memorandum dated 24th Dctober, 1977 that Formal orders to
s E il x ““thls eFfect uould issue shortly and’ that in the meantime,

i e the persons ‘who: had already been transferred on loan basis,

3 RERAY *4ifishould ‘not be' transferred back to the' Mlnlstry of Flnance
L i -
1 < ?srncehthe posts Uthh they~uere*hold1ng ‘had already been~

oy - . 1g

’go o DA P €ﬁ<ftransférred to the admlnlstratlue mlnistrles/departments
R : “’. . ]s . -
SETE Ef?flhconcerned (vrde Annexure A= D.15 of the- paper—book in

3ﬂ: CRNEES O 0A-1785/90) Subsequently, on ‘8th* February, 1978, the

2ﬁ'fﬁaiélf1m1n15tryvof Flnance (Deptt; oF‘Expendlture) issued another -

f
el

‘.Bfifice "Memor andum, "~ Thesaid ‘0Ff ice Memsrandum says that
Criu tuiierel §f has'been ‘déecided in consultation With the Department of , |

il
T ‘. . : - .
"l L A

. . . - . ’ ' . 9.00.9.0"
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,. Personnel & Administrative Reforms that the Members of

A

-

. the decentralised cadres of‘-Variouc Grades of Central

_ Secretariet Service/Central Secretariat Clerical Service/

yCentral Secreterlat Stenographers' Service preeently borne

., on_the,cadre .of, the Ministry »pﬁ'fig:anee‘ -and working on
| te“‘POraf Y":‘.;}»O-éﬂ.:v ',-b=asi'~s;r%ﬂ:~ the Integrated:Finance Divisione
;;ejqf,ﬁhé,YéF@°P§;Qﬁpafﬁm@n$§/@i§15trei@3?ghDUId be’treated
iaschauing-heeh1traosferreduonee>permanent-hesis.to the
.cadres: of . the respective departments/ministries v,e,f,
2019784 1t was.also mentioned that- the: transfer of
. r,thess: persons from the: F;:in.:_ancez Cadre; to.the Cadre of the
@w?yepioye;ﬂinis;rips/Departmenté Qasgbgingﬁeffected in
‘,pfpublic-intereSt. ~ﬁeverthelees3vthe applicant has not

;Efbrought to our notice any: order issued by the Ministry 6

©—absorbed

.. External, AFFairs treating him as-~deemed ta havg bganL

o ke ToF, S.(B) _He_has also not brought to; our ‘notice any

rder 1ssued ‘by. the Ministry of External Affaxrs uhereby an}PF

, ~xe;the other 26 persons. uho uere also transferred on deputation
. basis. ?1909 uith him: to.that N}nis:ern,h@ve been absorbed

.. thersin,. .Rule 29-A of .the Indian .Foreign.Service Branch

}?'%sBecroitmept!ﬁgadrejiSeggogitgﬁand Promotion) Rules,

¢1964-.deals.uith the. pouer-ofhthe -controlling authority

- to.relax.any of the. prov151ene of the said .Rules with

respect to .any. lass, or: category of". persons or poste.'

Af itiis of the oplnion that 1t 1s .necessary or expedient

~to.do so... There is. nothzng on: record to-indicate that im

the instant: case, the; controlllng authorlty relaxed the

prov1sions of the Rules and eandered the; aoollcent as

-a8lso, others .who ugre. transferred from .the . Ninlstry of .

: &Flnance to- the: Mlnlstry of :xternal Affasirs together with

thelr posts, ”C§¥/«

Abe,ee1ue-’
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’tlié The reSpondents heve brought to .our notice that the','
iﬁ'> B ': applicant had b eer tteated as on deputetion from the

o1 SO Ministry ef Finance to, the Miniatry of External Affeirs.'

O Copios of ;he Office Hemoranda deted 21st July, 1986 and '

ﬂl'l f;ﬁ“¥hi%.ﬁ_; ch June, 198? iesued by tha Hinistry oflfinance, have been
ﬁé : %;'?;:Elé;”' preduced befero us, . Thia uould indicate that formal |
- ;h7“'>‘¥i absorptien of the applicant 1n the ninietry of External
i Af?aire had not teken place. The applicant vas appoxnted
' 'ﬁﬁg A!;_Zg;“ ae:e Sectien Df?gcer as he appearad in the Limited Depart-

i e mjntal Examinatipn through the Central Secratariat Service

and qualified‘.-inﬂthe same 4n 1980 He was allocated to the . :
inistry ¢ . ence as a Section foicer. The Ministry of.

_nqe pre oted him as Section Officer u.e.f 27.2.1982,

.

thw ﬂinistry of External Affalrs. The office

,Srd April, 1982,relled upon by the applxcant,,

é%l fﬂ.;w}ifeiates‘oniy to the fixation of his pay as Section DFficer
.dﬁ ) :i_ 'l-upiee f R 22—C He has'hot produced a copy of the Notlfxca-
ﬁéﬁ-' R | tion ﬂated 23 4.1982. uhereby he was shown as promoted as
;Aﬂ‘jA | : o sgetion DFFicer 1n tha ninlstry of External Affairs,

:W” | : 23, In the conspectus pf the facts and circumstances of
L N S T - PN

.'M SR “ o ﬁhe Case, 0A-1173/BB and Da.1735/gg are disposed of with

% ”‘ R - :‘ i
Sk P "

’,:_.::; ! . . : 006-01100’
i l - . .
' 1§
S

y. i
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o R e o T e :
Fend R Follouing ‘érdets and directions:-
. badant rras ban Fosmiians

A, DA—1173/BB

< e
; . n s ipy
su LR AN x’ 1 KA

S (1) ué:do not sesa any infirmity in the 1mpugned

T R . NP *?_; y;" & , dgall
d M e i o daiok® osrid v Megmel THED soh -
al SRR T TR TEe External F?aips rellev1ng the applicant
SRR A g&;ﬁﬁ.%:?éeegig Jéunrduty lﬁuthe Ministry 'of
it ot : B T e ‘u,,”.' el T Yot AT

SF Prghce on completion of ‘Ris pariod of
N Q:] ‘

ﬁéw'J’aﬁ}éE@% depdtatlon TSith that Hinistryo
gl teoimblowtl ol Y 'In“Case the" mi'ié% :W"F Extarnal Affairs has
oA § 1?‘§1f absorbed ‘an'y of the persons T had besn sent
' syzlis wnt ¢o 54 Fhpitaticn toteREE MG iStry " ron the
i qE . T ﬂmigfg%rg g? ff#gé%é pUrsuant t6 the 1mplemanta-

‘\O
& R LIRENN w il

SR N S BRI G o S0, éheﬂschame of Integrated Financial

3 i i 5 Py T ,} "v’\’ e S35 ""4“' ,i,.' 3‘1’{? .
- o "Advisers, ihey shall con31der the case of the
T RIS T T - T W DU R yal __}_—, b el TS e e N )
e > appllcant also for absorpt on.on similar footing,

gl (111) Slmilarly, {hEEdE Ehe Nlnlstry of External
' L R has relaxed or, %

7 Puaiia-

Affairsépecides to relax the rules by invoking

S BN A ”f‘ the pouer to reiéx undér'Rule 29-A of the I,F,S,

Branch 'B' (RBCru1tment Cadre, Seniorlty and
PrOmotion)*Puléé.“TQBA fﬁ”réspébt of any of the

persons 51mllarly Sléced, thé°%pnlicant shodld

NS

i

alsd be giuen “the beneflt oF such a relaxation,

re

(iv) The interim ofder“passed on' 20 6, 1988 and

AR

contlnued thsroafter, 1s hereby vacated,

T b nr
P 2ed

8. 0A-1785/g0° TR

R
EEs

(i) ‘s *hold thdt in the -abasnca of ; any formal
" order Dassed by the Mlnlstry oF External

T

C Affairs” absorblng the appllCant as Section
Offlcer 1n ;hat Phnlstry, ‘the' appllcant is
not entitled to be con51dered .for promotion

oL

0000.12-09
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to the post of Under Secretary in that

Ministry, Therefore, his prayer for

including his name in the eligibility 1liet

for considaration for promotion to the‘post
R ' of Under Seﬁretary under the Ministry of

External Affairs, is rejected,

(i1) The interim order passed on 4.9, 1990 and
continuad.thereafter, is hereby vacated,

There will be no order as to costs,
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(D. K. Chakravirty) . {P.K. Kartha)
Administrative Member Vice-Chairman {Judl,)
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